@ ~ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
. 'PRINCIPAL BENCH, NEW DELHI.

Regn.No.03-979/91 Date of decision: 4,3

Shri Bhagat Darshan Singh cess Applicant

Versus
Union of India through coas Respondents
Secy., Miny, of Finance
and (Others
"For the Applicant cees Shri G.0. Bhandari,Advccate
For the Respondents sees Shri P, H, Ramchandani,

Sr, Advocats
\
CORAM:
The Hon'ble Mr. P.X. Kartha, Vice Chairman(J)

The Hon'ble Mr. B.N. Dhoundiyal, Administrative Member

1. Whether Reporters of local papers may be allowed
to see the Judgment? §P40
2. To be referred to the Reporters or not??”ﬂ
JUDGMENT

(of the Bench delivered by Hon'ble Mr. P.K. Kartha,
Vice Chairman(J))

The applicant, who has work=d for about ons= ¥ Bar
X in the Ministry of Financa, ="
as a Waterman on daily~wage basic/ has challanged in
this application the validity of the impugned order of
termination dated 10,4,1991, He has prdayed for directing
the respondents to reinstate him on ths post of Jaterman

and rsgularise him with back Wages from thas date of his

tmrmination, Az—
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2. We have gone through the records of thes cose and

have congidered the matter, The applicant alleges that

the impugnad order of termination has basn passed with

ulterior motives as his father, Shri Pan Singh Rawat, uho

is the General Secretary of thae Central Excise & Customs
N

Sroup 'DY Employmes Association, is a trade union worker,

The applicant was sngaged initially as az Uatarman along

with 9 othears,; but he alone has been singled out for

:
|

disengagem=nt gnd the remaining 9 parsons have been rstainsd

in sarvica,

i }

& 3, The raspondante! stand is that Lhe work and conduct
of the applicant had besn found to be unsatisfactory and

that he had bean nagligent tovards his duty in spite of

repmated verbal warnings, According to them, his Te-sngagament

-

‘would spoil the general discinline and set up a had precedant,

be Normally, the Governmant cannot in law rastain a junior
'. ' . . . . . = .
- and dispense with the servicas of his senior emsloyee, The
™~ sams principle will not apply to the instant case whers the

services of the applicant have bsen terminated on account of
'

actory work and cgonduct., The respondsnts have

gtated in their counter-affidavit that the applicant had

baan verhally warnaed about his deficiencies but hes did not

show any improvemsent, and that re-engagemsnt of such a

person as Casual Labourer would advarsely af fmct Lthe gonsral
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“

tiscipline in their office, UWe sse forcae in this
contention, The fact that some persaons junior to the
applicant havs besm retained, cannot be a ground for
dirmeting the respondants to re<enpage the applicant
in the instant case, In the circumstancaes, Um sam No
marit in the ormesent application and the same is dismissed,
There will be no order as to cosks.
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(B.N. Dhoundiyal) {(P.K, Kartha)
Agministrative Membar Yica-Chairman{Judl, )
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